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in the Chamber... (Interruptions)... does not generate the information
district-wise

SHRI P. SHIV SHANKER: We are
also equally agitated
....... (Interruptions)....... We are equally
agitated ....... (Interruptions)....... That is
why I say that we should be allowed to
speak ....... (Interruptions).......

MR. CHAIRMAN: You both, both
sides, can sit together and decide
....... (Interruptionsj.......

Now, we shall take up Questions.
Question No. 321.

ORAL ANSWERS TO QUESTIONS

Loans sanctioned to the unemployed
Youth in Bihar under Self Employment
Scheme

*321. SHRI DIGVIJAY SINGH: Will
the Minister of FINANCE be pleaged te
state:

(a) the number of un-employed
graduates/undergraduates who have been
granted loans through banks under Self-
Employment Scheme in Bitar during the
last five years, district-wise

(b) whether there is any proposal to
reduce the rate of interest o1 loans given
under that Scheme; and

(c) if so, what are the deails thereof?

THE MINISTER OF FINANCE
(PROF. MADHU DANDAVATE): (a)
to (b). A statement is laid on the Table
of the House.

Statement

Reserve Bank of India has reported
that under the Scheme for providing Self
Emplovment to Education Unemployed
Youth (SEEUY), lcans have been
sanctioned in 95,451 cases in Bihar during
the last 5 years from 984-85 to 1988-89.
The data reporting system under SEEUY

Loans under SEEUY Scheme attract
concessional rate of interest at 10% per
annum in backward areas and 12% per
annum in other areas. Moreover, subsidy
at the rate of 25% of assistance is
provided by the Central Government.
Any further concession in the form of
reduction in the rate of interest has not
been considered desirable by Reserve
Bank of India having regard to the cost
of funds for the banks and their
profitability.
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[RAJYA SABHA]

to Questions 12
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SHRIMATI MIRA DAS: Sir, my
question is not regarding Bihar. It is a
genetal question and it arises in view of
the fact that the Government has
decided to waive the loan of a farmer up
to Rs. 10,000/-. Is the Government also
considering increasing the percentage of
subsidy in the loan, under the Self-
Employment Scheme, given to the
unemployed graduates and
undergraduates?
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PROF. CHANDRESH P. THAKUR:
Mr. Chairman, the Government is
committed to promoting balanced
development. In that context, how the
financial insititutions and banks propound
their credit policy is a critical link. There
is no denying the fact that the State of
Bihar stands totally neglected on a
calculated basis so far as banks and
financial institutions are concerned. I
would like to ask the hon. Minister a
simple question. Firstly, is the Minister
satisfied on the credit-deposit ratio so far
as Bihar is concerned in relation to the
national average? Secondly, is he
satisfied on the extent of lending by
financial institutions for projects in Bihar
and particularly to enterpreneurs in
Bihar?

PROF. MADHU DANDAVATE: Sir.
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this question is not related to the original
question. Since you have allowed the
question, I may be permitted to reply to
it. Sir, as far as credit-deposit ratio is
concerned, we want that at the national
ratio, credit-deposit ratio should actually
reach 16 per cent. I must concede that in
some of the areas including Bihar we are
not satisfied with the present progress.
We have already instructed all the banks
concerned to keep our target in mind and
try to achieve the national target of 16
per cent. This is about the credit-deposit
ratio.

As far as the second problem regarding
the financial institutions is concerned, we
are trying to evolve certain norms and
ensure their implementation so that the
imbalance that may develop in lending
and credit institutions may be eliminated.
We will try to eliminate the imbalance as
much as possible! We are not very much
satisfied about the present state of affairs.

KUMARI CHANDRIKA PREMII
KENIA: Sir, it is common knowledge
that the laudable objective of providing
self-employment by disbursing funds to
the tune of Rs. 5000/- to Rs. 30000/- by
the banks is defeated when the forums
which have been entrusted with this task
of disbursing the funds siphon off the
money. It has been brought to the notice
of many of us that there are
irregularities, misuse and
misappropriation of the funds by the
Cells operating from the Bombay
Regional Congress Committee. Many
complaints have been made that the
funds collected in the name of
unemployed youth have been pocketed
by the organisers disbursing the funds.
Will the hon. Minister look into these
complaints and find out whether these
allegations are baseless or whether there
is any substance in these corruption
charges?

PROF. MADHU DANDAVATE: Sir,
the hon. Member has pointed out to
certain irregularities and malpractices. I
may inform her that I myself had raised
certain questions on the same line when 1
was a Member of the Opposition. I can

[24 MAY 1990]

to Questions 14

assure her that I will look into my own
complaints which I had earlier made. In
addition to that, I will also look into her
complaints. I may assure the hon. lady
that she is in a happy company and I will
see to it that all these complaints are
properly looked into.

MR. CHAIRMAN: Both of you are in
happy company.

SHRI N.K.P. SALVE: Sir, how does
he imagine that the lady finds his
company to be happy?

PROF. MADHU DANDAVATE: She
is the daughter of my old verteran
socialist colleague.
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SHRI RAJ MOHAN GANDHI: Sir,
my question was not about the repayment..
of mafi of the karzas. My question was
about the right to work.
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to Questions 16
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